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Illegal Occupation of Land Allotted to 
Rehabilitation Ministry Employees' 
Cooperative House Building Society 

10692. SHRT B.D. SINGH: Will the 
Minister of WORKS AND HOUSING be 
pleased to state : 

(a) the total area of land given by DDA 
to the Rehabilitation Ministry Employees' 
Co-operative House Building Society ; 

(b) whether there is/are any person(s) 
who is/are in mega I occupation of the land 
allotted to the above mentioned society ; 

(c) if so, what are the details thereof, 
stating the area of the land under illega 1 
occupation ; and 

(d) what step~ have been taken by 
Government to get the legal pos ession of 
the land vacated? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI MOHAMMED USMAN ARIF) : 
(a) The Delhi Development Authority has 
not allotted any lano to thi ' society. Land 
measuring 45 acres ha been allotted to the 
Rehabilitati n mployccs Coop. House 
Building Society by the Deptt. of Rehabilita-
tion. 

(b) and (c). On the basis of urvey made 
by the Deppt. of Rehabilitation it ha been 
found that about nine per OilS are in unau-
thorised and illegal occupation of an area 
of approximately 85,400 square yards. 

(d) The Deptt. of Rehabilitation has 
initiated action for removal of the encroach-
ment and eviction. 
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